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JOINT COMMITTEE REPORT IN THE MATTER OF ORIGINAL
APPLICATION NO.14/2020 (WZ) (MOHAN NANASAHEB KUDALE
VERSUS PUNE MUNICIPAL CORPORATION & ORS) RELATED TO
ANIMAL CARCASS PLANT, SOLID WASTE- MATERIAL RECOVERY
FACILITY (MRFs) AT KESHAVNAGAR, MUNDHAWA, PUNE

1.0 BACKGROUND:

1.1 Hon'ble National Green Tribunal, Principal Bench, New Delhi in the matter of
OA No. 14/2020 (Mohan Nanasaheb Kudale vs. Pune Municipal Corporation &

Ors) had passed order on 06.03.2020 as follows,
“ The applicant in this case alleges that the respondent no. 1, Pune
Municipal Corporation, has been operating an incinerator plant for disposal
of animal carcass on land bearing Survey Nos. 9 to 14/2 and Plot Nos. 272
to 275 situated at Keshavnagar, Mundhwa, Pune without obtaining prior

Environmental Clearance as required under the EIA Notification 2006.

In the meanwhile, we direct the MoEF&CC, Regional Office at Nagpur, the
Maharashtra State Pollution Control Board and the Collector, Pune District
to jointly inspect the unit in question, verify on the factual allegations

contained in the Criginal Application and to submit a report.”

Copy of Hon'ble NGT order dated 06.03.2020 is annexed as Annexure-l.

1.2 In compliance with aforesaid order joint committee had been constituted with
following members:
a. Shri. Suresh Kumar Adapa, Scientist ‘D’, IRO, MoEF&CC, Nagpur
b. Dr. J.B. Sangewar, Regional Officer, RO, Maharashtra Pollution Control

Board (MPCB), Pune
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1.3

1.4

1.5

c. Shri. Santosh Deshmukh, Sub Divisional Officer (SDO), Collector
Office, Pune

The three-member Joint Committee visited the site in question on 01.10.2020
and submitted detail report to Hon’ble NGT on 21.10.2020.

Based on the aforesaid report, Honble NGT passed an order on 30.09.2021
and in compliance with order, MPCB submitted affidavit on 25.11.2021
mentioning that PMC has installed animal carcass incineration plant, solid
waste segregation plant in the area without obtaining permission from The
Collector, Pune for change in the purpose of usage of land. MPCB further
issued letter to The District Collector, Pune and to The Commissioner, Pune
Municipal Corporation (PMC), Pune on 18.11.2021 and requested to submit
compliance report before the Hon’ble NGT.

Further, vide order dated 26.11.2021, Hon’ble NGT directed MPCB to carry

out inspection of the said plant as well as RDF plant and file additional report

as it was alleged that pollution being caused or already caused on account of

operation of both plants. In compliance with order dated 26.11.2021, MPCB

submitted affidavit on 14.01.2022 mentioning that-

- Animal carcass incineration plant was not in operation.

- There are two solid waste processing plant located adjacent to carcass
plant. Both were found in operation for Material Recovery Facility (MRF)
only.

In further hearing on 17.01.2022, Hon'ble NGT has passed order as follows: -
“11 Accordingly, we constitute a seven-member Joint Committee comprising of

Secretaries, Urban Development Department, Environment Department and
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Revenue Department, Maharashtra, Secretary, Veterinary and Animal
Husbandry, CPCB, Member Secretary, State PCB and the Collector Pune to
examine whether the present location is suitable for the plants in question. Is
there any other alternative for the same. If not, whether continuing the plants
will be compliant with the applicable norms and conditions Subject to which the
same can be allowed. Nodal agency for coordination and compliance will be
the Secretary, Environment and Member Secretary, State PCB. The
Committee may undertake site visit and ensure preparation of firm action plan
on siting and operation of Incinerator, Cattle Sheds and operation of MRF in
accordance with the Rules, including obtaining clearances and availability of
public grievance redressal mechanism. The Joint Committee may meet within
one month and deliberate upon the issue. Proceedings of the Committee may
be finalized within three months. All stake holders are at liberty to make

representations to the Committee within two weeks, through the State PCB.

Thus, as per aforesaid order dated 17.01.2022, the committee was directed to
examine whether the present location is suitable for the plants in question. Is
there any other alternative for the same If not, whether continuing the plants
will be compliant with the applicable norms and conditions subject to which the

same can be allowed.

Further, it was directed to undertake site visit and ensure preparation of firm
action plan on siting and operation of Incinerator, Cattle Sheds and operation
of MRF in accordance with the Rules, including obtaining clearances and

availability of public grievance redressal mechanism.

In compliance with aforesaid order dated 17.01.2022, Environment & Climate
Change Department, Government of Maharashtra, Mumbai vide circular dated
13.07.2022, constituted committee of seven members as below-
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l.

i
1.
V.
V.
VL.
VIL.

Cop

Principal Secretary, Revenue Department.

Principal Secretary, Environment and Climate Change Department.

Principal Secretary, Urban Development Department.

Principal Secretary, Animal Husbandry Department.

Member Secretary, Central Pollution Control Board.

District Collector, Pune.

Member Secretary, Maharashtra Pollution Control Board.

y of the circular issued by Environment and Climate Change Department,

Govt of Maharashtra dated 13.07.2022 is attached herewith as Annexure-Il.

Accordingly, visit of joint committee scheduled on 18.07.2022 at 12.00 Hrs to

the site in question. Shr

i Pratik Bharne, Scientist- E, Representative of

Member Secretary, Central Pollution Control Board (CPCB) carried out visit to
the site on 16.07.2022 along with MPCB Pune Officials due to prescheduled

visit under another Hon’ble NGT matter.

Following, representatives of com

visit on 18.07.2022: -

mittee members were present during the

Sr. Name of Representative Department

No. ‘

01 Shri  Santoshkumar Deshmukh, Representative of  Principal
SDO, Havali, District Collector, Secretary, Revenue Department
Pune and District Collector, Pune.

02 Shri. Sanjay Sandanshiv Representative of  Principal

Scientist-11-cum-Under

Secretary

Secretary,  Environment and
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(Technical) Climate Change department

03 Dr. Ashish Bharti Representative ~ of  Principal
Medical Heath Officer, Pune | Secretary, Urban Development
Municipal Corporation Department

04 Dr. Shitalkumar Mukane Representative of Principal
District Deputy Commissioner | Secretary, Animal Husbandry
Animal Husbandry Department

05 Shri Shankar Waghmare, | Representative of Member

Regional Officer, MPCB, Pune &
Shri Pratap Jagtap Sub Regional
Officer, MPCB, Pune-

Secretary, Maharashtra Pollution
Control Board.

Dr. Sarika Funde, Chief Veterinary Officer and Other officials/staffs from Pune
Municipal Corporation (PMC), Representatives of Solid Waste Processing

Plants (MRF) were also present during the visit.

2.0 DETAILS OF SITE- ANIMAL CARCASS INCINERATION PLANT,
SOLID WASTE MATERIAL RECOVERY FACILITIES ( MRF-2)
AND CATTEL SHED

2.1

ANIMAL CARCASS INCINERATION PLANT-

Animal Carcass Incineration Plant is established by PMC in the year 2012-
2013. The plot area is 10000.0 sq.ft (TBUA-1800.0 sq.ft). The Incinerator is
having two chambers i.e. First chamber where dead animal is unloaded with

the help of Crain and having cover and four burners to achieve temperature of
1200°C and Second chamber is with one burner (to achieve 600°C) to
burn/treat flue gases/particulate emissions generated during the incineration in
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First Chamber. The reported residence time of flue gas is 2 seconds in second
chamber.

The capacity of plant is 500 Kg/Hr. Fuel used is Diesel (High Speed Diesel) -
240 Liters per cycle and the time required per cycle is one hour. The size of
Incinerator is (length-6.06 meter x width-2.71 Meter x height 3.9 meter). The
stack of 10 meter height is provided without any Stack Monitoring Facility
(SMF). The incinerator is not provided with any Air Pollution Control System
(APCS). The incinerator is having system for removal of ash from bottom and
same is disposed through MSW landfill site. The Design Manual/Technical

Manual of the Incinerator is provided at Annexure-lIi.

MPCB has granted Consent to Operate (CTO) for the said facility. The CTO
was valid up to 31.01.2021. PMC has applied for renewal of CTO which is
under process at MPCB.

The said incinerator is operated in 2020-2021 and total no. of 45 big animals

and near about 1200 small animals have been incinerated. Presently the said

plant is not in operation. The photograph of plant is provided as below-
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2.2

Material Recovery Facilities (MRFs) for Dry Solid Waste-

There are two Material Recovery Facilities (MRF) plants for dry waste having
capacity of 50 MT per day and 100 MT per day at Survey no. 9 to 14/2, and
Survey No. 9 to 14 Keshavnagar, Mundhwa, Pune, respectively. 50 MT per
day capacity plant is opposite to carcass plant and another 100 MT per day
capacity plant is at a distance of about 93 meters away from the carcass plant.
Dry waste collected from houses/commercial complexes brought to these
facilities for segregation of recyclable material and disposal of inerts to
sanitary landfill facility. The process broadly involve manual segregation,

mechanical segregation, shredding, magnetic separation etc.

The MPCB has granted Authorization to 50 MT/D capacity MRF plant, and

application for Authorization for 100 MT/D capacity is in process.

The locations of these plants are shown in Image-01, 02 and their distances

from River, Residential complexes etc are shown in Image-03.
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Image-03

3.0 OBSERVATIONS & FINDINGS

3.1 As informed by PMC vide letter dated 11.01.2022, the land of area 58 Hectare
57R (Survey No. 6 and 9 to 14/2) handed over by Collector Office,
Government of Maharashtra to Pune Municipal Corporation in 1983 for the
shifting of cattle sheds from PMC area. The 7/12 of said land is in the name of
PMC.

3.2 PMC has prepared the layout on above area on 23.08.2006 for the use of
land/area for different purposes like settlement of pottery, cattle shed (tabelas),
slum rehabilitation, water tank, lime bhatti, animal hospital, pig farm etc. and

9|Page
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3.3

3.4

3.5

submitted for approval to District Collector, Pune. However, till date Pune
Municipal Corporation has not received any sanction/approval to use the said

land for different purposes from Collector Office.

Considering the need, PMC has started the use of said land for different
purposes than originally permitted i.e. for cattle sheds. Copy of the PMC letter
dated 11.01.2022 is attached herewith and annexed as Annexure- IV.

As per Maharashtra Municipal Corporation (MMC) Act, 1949, it is the duty of the
Commissioner to remove the carcasses of all animals dying within the City. The
relevant Sub-section-1, Section- 309, section is reproduced below—*Removal of
carcasses of dead animals. - (1) It shall be the duty of the Commissioner to

provide for the removal of the carcasses of all animals dying within the City.”

Accordingly, Pune Municipal Corporation has installed, Animal Carcass
Incineration Plant in the year 2013 at Survey No. 9 to 14/2 and Plot No. 272 to
275 is situated at Keshavnagar, Mundhwa, Pune, Taluka — Haveli, District —

Pune, Maharashtra.

At present, it was observed that residential complexes are under construction in
west, northwest, west south-west direction and nearest residential complex is
coming at a distance of @ about 194 meter and Mula-Mutha river is @ about
286 meter away from the Animal Carcass Incineration plant. However, these
construction projects were started after the establishment of Animal Carcass

Incineration plant and cattle sheds.
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3.6

3.7

Animal Carcass Incineration Plant is surrounded by cattle sheds and two MRF

faciliies of Pune Municipal Corporation.

PMC vide their letter dated 18.07.2022 informed that till date 107 cattle sheds
shifted to above area. These cattle sheds are adjacent to Mulha- Mutha river.
Few Cattle sheds are within the distance of 200 m from river against the criteria
for distance of 200 m and few cattle sheds are within the distance of 100 m from
human habitation against the criteria for distance of 100 m as specified in
revised CPCB guidelines for environmental management dairy farms and
gaushala. Further, no school/college and Hospital are within the periphery of
100 meters. There is no any treatment and disposal system for liquid and solid
waste generated from cattle sheds. There is proposal of STP for this area
including cattle sheds as informed by PMC. The siting criteria of cattle sheds are
not meeting w.r.t distance from river and human habitation in the present cattle
sheds which are established before the revised CPCB Guidelines for the
Environmental Management of Dairy Farms and Gaushalas issued in July 2021.
Copy of the PMC letter dated 18.07.2022 is attached herewith and annexed as

Annexure- V

Also, the land for cattle sheds are reserved by Pune Municipal Corporation and
submitted layout plan for approval in past to Government of Maharashtra before
aforesaid CPCB guideline (July 2021). Copy of the aforesaid Guideline for the
Environmental Management of Dairy Farms and Gaushalas is attached herewith
as Annexure-VI
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3.8 During visit, animal carcass incineration plant was not found in operation. It is
informed by official of PMC that same was not in operation since one year

whereas two MRF plants were found operational.

3.9 As mentioned in the Guideline on Carcass Disposal prepared by CPCB in the
year 2020, there are four current practices of Carcass Disposal-
| Carcass Utilization Plant (Flaying, Rendering etc),
. Incineration plant
l. Deep Burial and
IV. Other methods-Pyre Burning, Composting etc

Further, Guidelines also include environmental issues associated with these
practices, control measures, role of concerned agencies etc. The copy of
aforesaid Guidelines is provided at Annexure-VI. The distance criteria is not
mentioned in the said guidelines i.e. distance from human habitation, water
bodies, etc. However, the guidelines include the requirement of buffer zone
and green belt to be provided around the Carcass disposal facility to minimize
the impact of the carcass disposal, total disposal of dead animals by way of
recovery of parts and material of dead animal and remaining disposal by
incineration. The Environmental issues of Incineration and measures to be

taken for incinerations are provided as below-

Environmental issues of Incineration: -

Environmental issues related to incineration are emission of flue gases
causing air pollution and disposal of remaining solid waste.

Measures to be taken for Incineration: -

i. Complete combustion of carcasses to be ensured.

ii. Air pollution control devices should be installed and the emission from
incinerators should comply the General Emission Standards mentioned
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under Standard for incineration section in SWM Rules,2016

(a) Carcasses should be utilized by adopting rendering process or incineration
and priority may be given to carcass utilization plant which are run by
adopting rendering process at all the major towns to process the dead
animal carcasses in a scientific manner.

By considering the above, the existing incineration plant is required to fulfill the

measures to be taken as mentioned in guidelines issued by CPCB. The other

practice- Carcass Utilization practices are also having Environmental issues
related to carcass rendering process are odour as well as trade effluent
generated from various process steps followed for rendering, solid/hazardous
waste generated from the Effluent Treatment plant (ETP), and requires more
land and associated infrastructure etc and whereas PMC has already installed
incineration plant. Therefore, committee is of the opinion that Incineration plant
for Animal Carcass may be continued with measures as specified in CPCB

Guideline without rendering activity.

4.0 CONCLUSION:

Total area - 58 H. 57 R (Survey. No. 6 and 9 to 14/2) handed over by Coliector
Office, Government of Maharashtra to Pune Municipal Corporation in 1983 for the
shifting of cattle sheds from PMC area. Pune Municipal Corporation has prepared the
layout on above area on 23.08.2006 for the use of land for different purposes like
settlement of pottery, Cattle Sheds (tabelas), slum rehabilitation, water tank, lime
Bhatti, animal hospital, pig farm, etc. and submitted for approval to District Collector,

Pune.
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As per Sub-section-1 of Section- 309 under the Maharashtra Municipal Corporation
(MMC) Act, 1949, it is the duty of the Commissioner to provide for the removal of the
carcasses of all animals dying within the City. Accordingly, PMC has installed animal
Carcass incineration plant in the year 2013 at Keshavnagar, Mundhwa, Pune. The
said plant is @ 200 meters away from nearest under construction residential complex

and @ 300 meters away from Mula-Mutha River.

Animal Carcass Incineration plant (500 kg/Hr, Fuel-Diesel)) is established with two
chambers i.e. First chamber where dead animal is unloaded having cover and four
burners to achieve temperature of 1200°C and Second chamber is with one burner
(to achieve 600°C) to burn/treat flue gases/particulate emissions generated during

the incineration in First Chamber.

The incinerator is not provided with Air Pollution Control System (APCS) and Stack
Monitoring Facility (SMF). There is no any generation of trade effluent from the
animal carcass incineration plant. There is no standard operating procedure
observed or displayed at Carcass incineration plant. Maharashtra Pollution Control
Board has granted the consent to said plant which is valid up to 31.01.2021 and
applied for further renewal. By considering the CPCB Guideline, the existing
incineration plant is required to fulfill the measures to be taken w.r.t. air pollution
control system. The other practice- Carcass Utilization (rendering) is also having
Environmental issues related to carcass rendering process are odour as well as trade
effluent generated from various process steps followed for rendering, solid/hazardous
waste generation from the Effluent Treatment plant (ETP), and requires more land
and associated infrastructure etc. and whereas PMC has already installed
incineration plant. Therefore, committee is of the opinion that Incineration plant for

Animal Carcass may be continued with measures as specified in CPCB Guideline.
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There are two MRF plants in existence for dry solid waste in two different closed
sheds adjacent to Carcass Incineration Plant within the periphery of 100 Meters. Dry
waste collected from houses/commercial complexes brought to these facilities for
segregation of recyclable material and disposal of inerts to sanitary landfill facility.
The process broadly involve manual segregation, mechanical segregation,

shredding, magnetic separation etc.

PMC vide letter dated 18/07/2022 informed that till date 107 cattie sheds shifted to
above area. However, joint committee noticed that few Cattle sheds are within the
distance of 200 m and 100 m from river and human habitation respectively as against
the criteria for distances specified in revised CPCB Guidelines for Environmental
Management Dairy Farms and Gaushala. Further, no school/college and Hospital are
within the periphery of 100 meters. There is no any treatment and disposal system for
liquid and solid waste generated from cattle sheds.

The siting criteria of cattle sheds are not meeting w.r.t. distance from river and human
habitation in the present cattle sheds which are established before the revised CPCB
Guidelines for the Environmental Management of Dairy Farms and Gaushalas (July
2021). Also, the lands for cattle sheds are reserved by PMC and submitted layout
plan for approval in past to Collector Officer Pune before aforesaid revised CPCB
guidelines issued in July 2021.

5.0 RECOMMENDATIONS: -

5.1  Pune Municipal Corporation should obtain approval from competent authority
for change in land use immediately for Survey No. 6 and 9 to 14/2,
Keshawnagar, Mundhwa, Pune.
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5.2

5.3

5.4

5.5

PMC should follow the applicable CPCB guidelines on carcass disposal (2020)
including measures for transportation of carcass to disposal site and

incineration plant.

PMC should provide Air Pollution Control System (APCS) and stack
monitoring facility to Animal Carcass Incineration Plant. The aforesaid APCS
and Incineration System should meet emissions norms as mentioned in CPCB
Guideline for Carcass Disposal i.e. norms specified for Solid Waste
Incinerators in SWM Rules, 2016. MPCB should grant the CTO accordingly,
as consent to establish and 01% consent to operate was issued prior to CPCB

guidelines (November 2020).

Cattle sheds which are not following distance criteria as specified in revised
CPCB Guidelines for the Environmental Management of Dairy Farms and
Gaushalas (July 2021) may be immediately shifted to other locations within the
specified land for cattle shed. Even though the guidelines issued after
establishment of cattle sheds, the Cattle sheds should apply for CTE/CTO to
MPCB and MPCB to issue CTE only if these cattle sheds and associated

facilities meet aforesaid revised CPCB guidelines including STP.

Though, there is no distance criteria for buffer Zone in the Guideline for
Carcass Disposal (2020), for MRF facilities for dry solid waste and cattle
sheds (dairy farm & Guashalas), PMC shall develop green belt of 10 m along
the periphery of the earmarked site/land for cattle sheds, Carcass Plant, MRFs
and other facilities so as to minimize cumulative effect of these facilities in the
surroundings. The said 10 m green belt has been referred in the part of buffer
zone specified for solid waste processing and disposal facilities as per CPCB
guideline. However, these aforesaid facilities/plants does not fall under any of

the Solid waste processing & disposal facilities.
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56 Pune Municipal Corporation should carried out the survey of cattle sheds and
implement the revised guidelines issued by CPCB including common
collection, treatment and disposal for the solid waste and liquid waste
generated from cattle sheds.

5.7 PMC and operators of existing MRF plants should take necessary precautions H

S0 as to avoid any smell nuisance to nearby areas.

Ay - ! «
Santoshkumarm Sanjay Sandanshiv, Prati arne,

Deshmukh, SDO, Haveli, Scientist-11, Secretary Scientist- E, Central
District Collector, Pune (Technical), Pollution Control Board
Environment and
Climate Change
department, GOM,

Mumbai
C
B C@y

m%, %)1//2/(/ fre,
Dr. Shitatkumar Mukane, Dr. A¢hish Bhartt, Shankar are,

District Deputy Medical Heath Officer, Regional Officer,
Commissioner, Pune Municipal MPC Board, Pune

Animal Husbandry Corporation

Department

Date:- 19.07.2022
Place: Pune.
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Annperure - L

Item No. 05

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)
Original Application No. 14/2020 (WZ)
Mohan Nanasaheb Kudale Applicant(s)

Versus

Pune Municipal Corporation & Ors. Respondent(s)

aring: 06.03.2020

MEMBER
ERT MEMBER

HON’BLE MR. JUSTICE S. P. WANGDI
HON’BLE DR. SATYAWAN SINGH GARBYAL,

Ta

For Applicant(s): Mr. Saurabh Kulkarni
/ ORDER T
& s =

has been ogératmg

&‘# 5

'sposél @f;&mmal carcass on lQ,nég

Keshavnagar, Mundhwa, Pune” ““Without obtaining prior
Environmental Cléafance as .requir'é“d under the EIA
Notification 2006.

2. Heard.

3. Issue notice returnable in three weeks.



4. The Applicant to furnish requisites within one week from
hence.

S. In the meanwhile, we direct the MoEF&CC, Regional Office at
Nagpur, the Maharashtra State Pollution Control Board and
the Collector, Pune District to jointly inspect the unit in

question, verify on the factual allegations contained in the

Original Application and to submit a report.

be correct,

EN

g
i

P

nf: this order anm%; set!

il

tiof papers be handed :

* S.P. Wangdi, JM

Dr. Satyawan Singh Garbyal, EM

March 06, 2020
Original Application No. 14/2020 (WZ)
R
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TY‘CU’\&\CC}"QCJ Caﬁj C)'P Cir((dd( CH‘ \3,07.,9-’)—

Hon. National Green Tribunal has passed
order dated 11/07/2022 in the original
application filed by Mohan Nanasaheb
Kudale with the Original application no.
14/2020 regarding the constitution of
the committee..

Government of Maharashtra
Department of Environment and Climate Change
15th Floor, New Administrative Building,

Mantralaya, Mumbai 400 032.
Gov. Circular No. NGT 2022/L.No.71 /T. 1
Dated : 13th July, 2022,

Read:- Hon. National Green Tribunal (Principal Bench), original application no. 14/2020 in this case
Hon. Tribunal has passed order dated 11/07/2022.

Introduction:

Mohan Nanasaheb Kudale has filed the original application no. 14/2020 to Hon'ble National
Green Tribunal, Pune regarding disposal of dead animals in Survey No. 9 to 14/2 and Plot No. 272 to
275, Keshav Nagar, Mundwa, Pune without environmental clearance. In the said case Hon. The
Tribunal took cognizance of the complaint and directed the Nagpur Regional Office of the Central
Environment and Climate Change Department, Maharashtra Pollution Control Board and the
Collector, Pune to conduct a joint site inspection and submit an objective report on the complaint by
order dated March 06, 2020. Accordingly, the Joint Committee on October 21, 2020, Submitted report
to Hon. National Green Tribunal. In the said case, forming a committee to submit a status report by
the National Green Tribunal was under the consideration of the government.

Government circular-

The original application no. 14/2020 has been filed at Hon'ble National Green Tribunal, Pune
by Mr. Mohan Nanasaheb Kudale against Pune Municipal Corporation Survey No. 9 to 14/2 and Plot
No. 272 to 275, Keshav Nagar, Mundhwa, regarding the disposal of dead animals, Incinerator
operating without environmental clearance in Pune. In the said case Hon. Tribunal took cognizance
of the complaint and the Central Environment and Climate Change Department, Regional Office,
Nagpur, Maharashtra Pollution Control Board and The Collector, Pune was instructed to conduct a
joint inspection and submit an objective report on the complaint vide order dated March 06, 2020.
Accordingly, the Joint Committee Submitted report on October 21, 2020, to Hon. National Green
Tribunal. In the said matter, as per the order passed by the Tribunal dated 11/07/2022, the following
committee is being constituted to submit a progress report to the Hon'ble National Green Tribunal.



23 : 313

1 Secretary, (Revenue) Revenue and Forest Department Member
2 Principal Secretary, Environment and Climate Change Department | Member
3 Principal Secretary, Urban Development Department Member
4 Principal Secretary Animal Husbandry, Department. Member
5 Member Secretary, Central Pollution Control Board Member
6 The District Collector, Pune Member
7 Member Secretary, Maharashtra Pollution Control Board, Coordinator

According to the instructions given by the hon’ble National Green Tribunal, the Member
Secretary, Maharashtra Pollution Control Board, Mumbai, as the coordinator, coordinated the
members of the said committee and submitted the progress report of the committee within the
prescribed time frame. Necessary precautions should be taken regarding submission to Hon’ble
National Green Tribunal.

Deputy Secretary and Scientist-1,
Government of Maharashtra

Copy to:-

1. Principal Secretary, Department of Environment and Climate Change, Mantralay Mumbai-32

2. Principal Secretary (Navi-2) Urban Development Department, Mantralay of Mumbai-32.

3. Additional Chief Secretary, (Revenue) Department of Revenue and Forests, Mantralay Mumbeai-32.

4. Principal Secretary, Animal Husbandry) Department, Mantralay Mumbai-32.

5. The Collector, District-Pune.

6. Member Secretary, Central Pollution Control Board, New Delhi.

7. Member Secretary, Maharashtra Pollution Control Board, Sion Mumbai- 22

8. Scientist Grade-1 and Deputy Secretary (T.A.1) Environment and Environment, Mantralay Mumbai-32
9. Master file. (T.- 1)
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advanced mobile incineration systems
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Features

Easy operation, full training provided
Mechanical or manual loading posaible

Top loading design with aasily moveabie slide Open/
Close lid. ks simplicity offers affortiess oparation

Market leading unique hearth bar technology atlows for
fast and complets iIncineration

Pulse fired bumers, above and below haarth

Speciﬂcations

Top
Bin2NxBn

P42 8052

s615

S Tha

122

LI

EO0x80

Fusi Comsumplion Oieaet - LO P 1|
Fusl Comumption LPG 1P 52 .40
Fusl Cansumphon Nl Gas 'y 2.1
Hean Ray Ve
Losd Doar Heght/Depth i 1880
Dot Dpening (W a M) iy 1655 » TaID
Chamtier Sire [LaWak) P 0% 19518

V22
Cnamber Artusl Vesume "
CThamber Losc Vixiune el 112

Charnties Load Capscry ey
2 Swece Duarneim

Mo Mas Butmens

W Sexoncey Burners A
Bauirmer Cunpat ¥ L

Ettrd Conaumpition oy

e

For more information contact:
+44 (0)1006 362100

maximises throughput with 3 bumers in the main
chamber; 1 sbove hearth & 2 below hearth

High Capacity up to 300kg / hr burn rate snabies fast
disposal of wasts

Ash doors, an standard, sllows fast and efficlent ash
remaval whilst in oparation removing downtime

Tempatature controlied pulsa fired burners for optimal
sMiciency

Low thermal mass linings for minimal haat losa

PLC timer controls with automatic burnar shut off
function and rapid ignition pulse fired burnars for low
running costs

Can be loaded whilat Iin operation maximising the
inharant thermal efficlency of our monolithic lining

A stainless steel, single skin exhaust stack is suppiled
as standard

Available as a static or **moblie system
Electrical Supply - Static unit warks on a single phass

16 Amp 230 volt supply, fitted with a 3 pin round Eurs
plug. “*Moblile unit powered by generator

E_m

Bum Rais
m-ﬂmmmmt Ferl 1994 s
External Height B
Extarnal Heipht Wl e stace

Waight 3

Moblle Weight s ol
Chamber Actusi Volume

Chambtrer Losd Voiume

Chamber Load Capaciy

Lip 1 fha iy

Burmer Output 13t

Fusl Comunmption (nmae |

Fuwel Consumgstian
Fusl Consumption faut
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The Hurlkan 500 is a DEFRA "Type Approved’ top loading incinerator ideal for managing
the disposal of snimal carcasses and abattoir waste. All modsis In the Hurlken Range
are supplied with integral secondary chambers and fully conform to EU By-Products
Reguiation (ABPR) (EC) No 142/2011.

Detigned, enginsered and manifacturad st our Worcestar production facility in the UK the Hurikan 500 Is bulit using
our markat leading uniqua hearth bat technology. With above and balow haarth burners this model is capable of
managing high capacity throughputs of & wide range of organic waste material

The Hurikan 500 is avadable as a static or mabilé unit and with a bum e of up to 500xg per hour this modei provides
an axcaliant soiution for on farm use whare a tapld blosacure disposal solulion it mquired

Humikan S0 S

Machine Construction ldeally Suited For:
integral to each model in the Hunkan Ranpe i the uniguee «  Awde range of animal carcassas
Wasle Specirum monalithic casting syslem = Aballow w.‘;slu

Enzums manmmum strength and reliabdity in
companson to bnckod hnings

Raterinis expand and contract ot the same tale as
opposed o bricks ans maotat

Frevenis ananal als penaelrating the lning which
protongs thee Nt of the incinsraton

fmnulating bosrc = used o reduce hesl loss
MAaimama an even working tempatatuie lor the

rebrisiony
Crar Slendous Anchon System mamnlasis the mloanty
of the fiming

For more information contact:
+44 (0)1906 362 100

& SUESPRCUUIT.LOM




HURIKAN 500E

advanced mobile
incineration system

Wiy choosc the HURIKAN 500E7

Large load capacity
Thae HURIKAN SO0k

Fyoera0n OF LITYC Y

s awd yphoons) o
r Fhi Food & Mouth o

ang Ferwear), malicyd wasio amd ¢

oo arugs) s a largo gty by dy

anoeveratie EU ABPH 10632009 cornpl.

WOt arEl W e raEle o

ruQue de-ashnig syslen

Fast bum rate
The HURIKAN S500E » H00kg par hour Luin
rate” enswes thal & sing'e unit can incnarals
around 10,000 chickans a day (wilh an average

weight o 1.2kg)

Unigue mobility

il can be guackly towed and manosuyred indo
awkward sites and s rapid incineration rales
mean that # can resolve problems quickly

Rapid deployment

The HURIKAN S500E can be operational withr
two hours, provicéng for the swilt contamment of
agssase, and savwng unnecessary abour and
wasle ansport cosls

Simpile to use

With automatic burn oycles and a large, bul ey
moveable side on'ofl lnading docr, s smplclly
offors efiorfiess operation, despiie is size

Robust construction

BuBl with high quallly malerials, the HURIKAN
S00E offers rellable services when I i neaded
the mast, designed 1o cope with the inensive
nalure of mobie incinemaiion

Legisiation compliance

The HURIKAN 150 is fully EU legisialion ABPH
1089/2009 complian! and for efficiency and
clganor emissons.

Why use mobile incineration?
Mobile incineralors are the mos! efficient way
of processng bulk wasts in remols of varied

locations. Il is also guickes! way 10 slleciively
oontan oulbreak of disease and spidemics

Bio-securty is assured by moving the
incinerstor rather than the dissased Carcasses.

For more information contact:
E sales @ WasteSpectrum.com
T: «44(0)1908 362100

F: +44{0)1908 362101

or visit us at:

www. WasteSpectrum com

>

Mobide tranker-based ABPR 1000 2002 comphant
HURIKAN 500E. shown abowe and on ront cover
opiondl extended staik

Key Specifications at a glance
Overall Length 6.06m
Owverall Width 271m
Overall Height

i transit 3.94m

mn opefalon

(with standard

stack) 6.6m

{with optional

extended slack) 8.20m

Weight 11.7 tonnes
Burn Rate’ < 500kg/hr

“based upon the cakordc value of wasie stroom
Spechicatons subpect o change for conbinuous IMProvemond
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Solid Waste Management Department
Pune Municipal Corporation

Outward No. SWM/4599

Date: 11/01/2022

Hon’ble Regional Officer

Maharashtra Pollution Control Board
Regional Office

Jog Center, 3rd floor, Wakdewadi,
Pune - 411003

Subject: Compliance of order dated 17/09/2021 passed by Hon’ble NGT in Original
Application No. 14/2020 (WZ) filed by Mohan N. Kudale v/s Pune Municipal Corpn. &Ors.

Reference: 1. Your letter number MPCB/ROP/211118-FTS-0175 dated 18/11/2021

2. SWM Department letter to Estate Department, Outward No. SWM/3955
dated 09/01/2021

3. Estate Department letter to SWM department, Inward No. 7898 dated
17/12/2021

In reference to the incinerator at the subject site, aclaim has been filed in National Green
Tribunal (NGT). In regard to the same, the constituted committee has taken an update
about the Solid Waste processing plant located at Mundhwa, survey No. 9 to 14. In that
context, information about the project in the subject sitewas given in the claim by the
department. However, it is to be clarified as to how was the permission taken from the
Government for the utilization of the said project sitein context to the referred letter.
Information was sought regarding this matter. Pursuant to the said matter, the Solid Waste
Management Department informed the Property Management Department under
reference no. 2 about getting the updated status information regarding the approval of the
use of the said site. In this regard, under reference No. 3, Solid waste management
department has received the proposal of the said site from the Property Management
Department.

As per the attached document, reference no. 3, by the Property Management Department,
the land of 3 'Moje MundhwaSr.No. 6 and 9 to 14/2 land of 58 hectares 57 R was given by
the government to Pune Municipal Corporation in the year 1983 by paying ‘possession
amount’ to Pune Municipal Corporation for shifting of cattle sheds. Pune Municipal
Corporation has the record 7/12 of the said site. Thus, Pune Municipal Corporation has
received 22 Ha 29 Rin S. no 6 and 27Ha 87RinS.No 9 to 14/2 which totals to 50Ha 16R
from the Government. Out of S.No. 6 the area under ownership disputesis 1 Ha 25 R and

Anne xuve -



324

34

slum area is 1 Ha 11R which totals up to 2 Ha 36 R area that is not available for Pune
Municipal Corporation. On the area available with Pune Municipal Corporation, a layout has
been prepared on 23/08/2006 which is utilized for cattle shed and other purposes. The
details are as follows

MundhwaSr.No. 6 Area 22Ha 29R

Sr. No Purpose Area
1 Potter Business 2Ha.85R
2 Blue cross society 1Ha.00R
3 Kadbakutty OHa.19R
4 Road 4 Ha.30R
5 Water Tank OHa.10R
6 Cowshed 4 Ha.02R
7 Open Space 1Ha.93R
8 Drain 4 Ha.03R
9 In dispute Area 1Ha.25R
10 Slum Area 1Ha. 11R
11 Remaining Area 1Ha.51R
Total 22 Ha.29R

MundhwaS.No. 9 to 14 details of area determination as per count and receipt of area

27 Ha87R
Sr. No Purpose Area Allocation of Space Remaining Area
1 For Cowshed 9 Ha.67 R For Cow shed 0 Ha.22.50 R 7 Ha. 35.50R
Incinerator 0 Ha.10.00 R
SWM 2 Ha. 00R
2 Copper Business 2 Ha.18 R - 2 Ha. 18R
3 Lime klin 2Ha.0R Jack well Pumping 0 Ha.37.33 1 Ha.63.33R
R
4 Kadbakutty O Ha.44R - OHa.44R
5 Vet Hospital O Ha.46 R - 0 Ha.46R
6 Bull Rearing 6 Ha.00 R - 6 Ha.00 R
7 Open space 1 Ha.62 R - 1Ha.62R
8 For Road 5Ha.50R - 5 Ha. 50R
Total 27 Ha.87 R 2 Ha.69.83 R 25Ha.18.83 R
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In the said case, Pune Municipal Corporation has been requesting Hon. Collector, Pune and
Maharashtra Government for approval of cowsheds and other various purposes from the
year 2003 to the year 2013as per thereport dated 20/05/2002 by Hon. Collector, regarding
the order of the government, Hon. Secretary, Revenue and Forest Department have
beeninformed on 15/10/2013. Post the communication from the Pune Municipal
Corporation to Hon. Collector, Pune and Hon.Secretary, Revenue and Forest Department,
Government of Maharashtra has been requested to relax the condition of the said land for
cowsheds and get approval from the Government for other purposes. As per reference no.3
and the feedback received from the Property Management Department, the layout
prepared by Pune Municipal Corporation in S.No 6, PMC has designated a total of 3 ha as
Pottery (Area 2 Ha. 85R) and Blue Cross Society (1 Ha. O0R), Water Tank (Area 10R) and
KadabaKutti (Area 1R)on 23/08/2006. 96 R area is utilized for purposes other than cowshed.
According to the layout, roads (area 4 ha. 30 r) and open space (area 1 ha. 93 r) which is a
total of 6 ha. 23R area has been utilized for public facilities. Remaining area is nala (area
4ha, 3r), disputed ownership (area 1ha, 25r) encroached by slums (area 1ha, 19r) that totals
up to 6 ha. 39R area cannot be utilized for cowsheds.

As per the approvals by Pune Municipal Corporation's Main Meeting Resolution No.
302 dated 17/08/2001 in the layout of S. No. 9 to 14/2 for purposes other than cowshed
(Area 2 Ha. 18 R), Chunabhatti (Area 2 Ha.R), Kadbakutty (Area 00 Ha.44 R), Animal Hospital
(Area 00 Ha.46 R), Boar Farming (Area 06 Ha.00 R) that totals to 11 Ha.08 R has been
determined. However, due to the non-receipt of permission from the Government, these
sites have not been utilized by the Pune Municipal Corporation for the said purpose. Thus,
in the interest of public and health of the citizens, (00 ha.37.33.r) and Biogas (area 2 Ha
OOR), jackwell pumping (00 Ha 37.33R) which is a total area of 2 ha.47.33 R has been utilized
for other purpose as per layout prepared on 23/08/2006. In the interest of public, it is
imperative to process the waste in the area. In this context, approval was given by Hon'ble
Municipal Commissioner vide Resolution No. 6/36 dated 18/04/2006 to construct waste
processing plants at the said site. Thus, in August-2018 and September-2019, two waste
processing plants have been set up.

Thanks & Regards.

Deputy Commissioner
Soild Waste Management
Pune Municipal Corporation
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Pune Municipal Corporation
Health Department
Outward No:-HVTO/1/313
Date :- |8]6F|2.02.2
To, 4
The Sub-Regional Officer - 1
Maharashtra Pollution Control Board ’
Jog Center, Pune Mumbai Road
Pune-411003.

Sub: Information about incinerator plant at Mundhwa-Keshavnagar Survey No. 9 to 14/2

Ref;-Circular issued by Env.Dept. GoM in OA 14/2020 Mohan kudale VS PMC
Sir,
With reference to above subject following detailed Information about incinerator plant at
Mundhwa-Keshavnagar Survey No. 9 to 14/2 is submitted for your necessary perusal.

Information about incinerator plant at Mundhwa-Keshavnagar Survey No. 9 to 14/2

Sr.No.

1. Details of dates of e In 2012 after following all required Tendering conditions M. Sara
installation, quantities Traders was selected to run the Unit at Mundhwa-Keshavnagar as
of wastes handled year per order dated-21/09/2012.
wise since the inception e The Incineration plant was set up in the year 2013. i

e As per Tender conditions the contractor was required to procure the
incinerator. Incinerator was imported by Sara Traders from
England (made in Europe 2013) and it is an advance technology for
disposal of dead animals.

e After the construction of this plant, it has not been commissioned
till June 2020 due to a civil writ petition in the Mumbai High Court.

e The incinerator plant has been operational since July 2020 after the
approval of the Municipal Commissioner. A total of 45 big animals
and near about 1200 small animals have been disposed of in this
plant till date.

2. Details of incinerator AREA (90 ACRES)
plant. (S.no.6 to 9 /14/2) ~

e Plot no. 272-275. (incinerator plant)

e Plot area - 10,000 sq ft. and civil construction about 18.00 sq fl. |
(built up area) ‘

e Height of Compound - Incinerator plant is surrounded by 8ft tall
compound wall

e Plant is 300m away from river and 400m away from locality

- There are also 20 trees planted in the plant premises. ]
3. “Change Of Use” e The land was allotted to PMC to develop cattle shed by Hon.

Collector, Pune
e PMC applied to Hon. Collector Office for Change of Use as per
letter dated 28/06/2016 and the same is being followed up.
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Requirement of
incinerator plant

Disposal of dead animals is the responsibility of Pune Municipal
Corporation under MMC act 1949 section 309 (1,2,3).

The development plan has reservation for the disposal of dead
animals in the Pune Municipal Corporation at survey no.57.
However Hadapsar survey No. 57 has not yet been handed over to
Pune Municipal Corporation. Hence it becomes imperative for
PMC to develop incineration plant elsewhere in the locality.

As per allotment from Hon. Collector, Pune PMC shifted cattle
sheds from city area to Survey No. 6 to 9/14/2. Till date 107 cattle
shed shifted to keshav nagar-mundhwa.

For the cattle shed requirement of incinerator is must for the
disposal of dead animals.

As per the Govt. notification, Urban Development Dept. No.PMC-
2020/C.R 322/UD-22,dated 23td December 2020, 34 villages have
been included in area of the city of Pune Municipal Corporation.
This has led to increase in the number of dead animals also, thereby
emphasizing the need for development of an incinerator plant for
disposal of dead animals.

PMC already has two incineration plants 700 kg/8 hrs and 400 kg/8
hrs which are not sufficient to cater to the city’s needs.( Daily on an
average 10 to 12 large animals and 40 to 45 small dead animals
carcasses are received for incineration).

If a facility such as mentioned above is not operationalised and not
functional in PMC there can be increase in various types of
pollution leading to hazardous conditions for citizens of Pune
which would seriously affect their health.

Details of operating

procedures
incinerator plant.

of

The Corporation has appointed another contractor to pick up the
dead animals 24x7 in Pune who is responsible to transport the
carcasses to incinerator.

At the incinerator plant the main door of the incinerator plant is
opened and the dead animals are dumped in the Primary Chamber.
The primary chamber consists of a monolithic high grade refractory
concrete with high grade insulation backing, typical hot face
temperature linings from 1300 degrees Celsius. The burning of the
dead animals takes place in the primary chamber and secondary
chamber.

The secondary chamber consists of high density low thermal mass
refractory ceramic fibre with an innovative low emissivity
protective coating. Secondary gas residence time > 2seconds @ 850
degrees Celsius. The smoke produced in the secondary chamber is
burned.

Burners are fully automatic, high efficiency burners with electronic
ignition, flame recognition and combustion control devices fitted.
There is a standard control with a digital display for both chambers
throughout each cycle.

In addition to the above there are temperature data recording
equipments, fuel tank, portable generator, emission monitoring
equipment and an extended stack. The unit requires 230VAC 50Hz
single phase electric supply.

The capacity of this plant is 2000 kg and the burn rate is <500 kg /
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hr. A generator has been set up to maintain the temperature of the
primary chamber and secondary chamber in case of power outage.

e It is planned to supply the ash generated from the plant to the trees
or to the farm.

6. MMC Act 1949 section
309 (1,2,3)

Disposal of carcasses of
animals.

Removal of carcasses of dead animals. - (1) It shall be the duty of the
Commissioner to provide for the removal of the carcasses of all animals
dying within the City.

(2) The occupier of any premises in or upon which any animal shall die or
in or upon which the carcass of any animal shall be found, and the person
having the charge of any animal which dies in the street or in any open
place, shall, within three hours after the death of such animal or, if the
deati occurs at night, within three hours after sunrise, report the death of
such animal at the nearest office of the municipal health department.

(3) For every carcass removed by municipal agency, a fee for the removal
of such amount as shall be fixed by the Commissioner shall be paid by the
owner of the animal or; if the owner is not known, by the occupier of the
premises in or upon which. or by the person in whose charge. the said |
animal died.

7. Details of Consent to
Establish, Consent to
Operate of incinerator
plant

It was mandatory for M / s Sara Traders (Contractor) to get all the licenses
as per condition 6 (S) of the agreement. Application has already been made
to the Board (with - Portal copy of MPCB)

PMC received Consent to Operate from MPCB on 12.07.2017,renewed on
30.06.2018,after that application was submitted for consent which wasn’t
received due to NGT case for one year. After that as per Hon. High Court
orders MPCB granted permission for the period 20.01.2020 to
31.01.2021.A renewal application was submitted to MPCB on 15.01.2021
which is yet to be approved.

8. Details of stack height,
fuel pattern, stack
monitoring reports of
the incinerator plant

With standard stack- 6.6 Meter, minimum stack height 11 meters from
ground

Fuel is Diesel 35 second fuel oil,240litres/day

25 litres of diesel per hour stack monitoring reports will be done every 3
months i 3

\911\%/
Dr.Sarika Funde Dr.Ashish Bharati
Chief Veterinary Officer (Incharge) Medical Officer of Health
Pune Municipal Corporation Pune Municipal Corporation
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1. Background

India ranks first among world’s milk producing Nations since 1998 and has largest bovine

population in the World. Dairying has become an important secondary source of income for

millions of rural families and has assumed most important role in providing employment and

income opportunities particularly for marginal farmers.

Dairy farms are establishment which in-house milching animals to produce milk for

distribution or supplying milk to milk processing plants (other than own consumption).

Gaushalas are establishment which in-house weak, sick, injured, handicapped and abandoned

homeless cattle/cows to rehabilitate them. Different terminology is used for Gaushalas in

different states like Gosadans, Pinjrapole, etc.

As per 20" Livestock Census carried out by Department of Animal Husbandry, Dairying &

Fisheries, Ministry of Agriculture and Farmers Welfare, in 2019, state-wise total population of

bovine by sex and in urban & rural area is as follow: ‘

SI No. State/UT Male Female Bovine Total Total Total
Bovine Bovine in Bovine in Bovine
Rural Area Urban
Area

1. | A &N Islands 10,899 29,239 37,916 2,222 40,138
2. | Andhra Pradesh 15,73,589 92,45,997 | 1,03,97,667 4,21919 | 1,08,19,586
3. | Arunachal Pradesh 3,06,246 4,13,583 7,03,018 16,811 7,19,829
4. | Assam 33,77,705 79,53,249 | 1,11,05,707 2,25,247 | 1,13,30,954
5. | Bihar 18,15,419 2,13,02,355 | 2,23,53,630 7,64,144 | 231,17,774
6. | Chandigarh 3,370 22,247 8,927 16,690 25,617
7. | Chhattisgarh 52,00,444 59,58,232 | 1,07,13,966 444,710 | 1,11,58,676
8. | Dadar & Nagar Haveli 27,015 13,718 39,223 1,510 40,733
9. | Daman & Diu 587 1,627 1,637 577 2,214
10. | Delhi 34,868 2,13,707 2,39,796 8,779 2,48,575
11. | Goa 18,081 69,373 78,940 8,514 87,454
12. | Gujarat 25,20,220 1,76,56,667 | 1,93,89,940 7,86,947 | 2,01,76,887
13. | Haryana 7,48,898 55,47,807 58,27,031 4,69,674 62,96,705
14. | Himachal Pradesh 4,99,630 19,76,892 24,47,638 28,884 24,76,522
15. | Jammu & Kashmir 5,45,636 27,10,666 31,55,710 1,00,592 32,56,302
16. | Jharkhand 51,33,373 74,39,992 | 1,21,84,691 3,88,674 | 1,25,73,365
17. | Karnataka 20,39,509 94,14,055 | 1,08,00,819 6,52,745 | 1,14,53,564
18. | Kerala 2,07,111 12,36,389 13,15,665 1,27,835 14,43,500
19. | Lakshadweep 785 1,724 2,509 0 2,509
20. | Madhya Pradesh 71,00,049 2,19,57910 | 2,76,69,875 | 13,88,084 | 2,90,57,959
21. | Maharashtra 53,06,297 1,42,89,699 | 1,88,97,723 6,98,273 | 1,95,95,996
22. | Manipur 87,062 1,82,699 2,37,699 32,062 2,69,761
23. | Meghalaya 3,53,580 5,65,704 9,11,065 8,219 9,19,284
24. | Mizoram 15,775 35,992 | © 38,434 13,333 51,767
25. | Nagaland 59,057 58,016 1,09,716 7,357 1,17,073
26. | Odisha 42,66,720 60,95,574 | 1,00,34,984 3,27,310 | 1,03,62,294
27. | Puducherry 4,695 69,684 57,322 17,057 74,379
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447,967 | 65,47 407

28. | Punjab | 347,572] 61,99,835 | 60,99,440 |
29. | Rajasthan 30,06,285l 2,46,24,661 | 2,65,18272| 11,12.674 | 2,76,30,946-
30. | Sikkim 36,209 1,18,164 | 1,51,972 ] 2,401 | 1,54,373
31. | Tamil Nady 8,14,996 92,22,459 | 89,12,712 11,24,743 | 1,00,37,455
32. | Telangana 19,09,034 6549811 | 81,46,252|  3,12,503 84,58,845
33. | Tripura 1,24,505 6,21,657 7,08,228 37,934 7,46,162
34. | Uttar Pradesh 45,52,599 4,74,83,827 | 4,95,30,075| 25,06,351 5,20,36,426
35. | Uttarakhand 5,50,595 21,67,900 |  25,34,526 | 1,83,969 27,18,495
36. | West Bengal 44,35,306 1,52,73,592 | 1,91,76,146 | 532,752 1,97,08,898
All India 5,70,33,721 | 24,67,24,703 29,05,38,871 | 1,32,19,553 | 30,37,58,424

2. Categorization of Dairy Farms and Gaushalas

Dairy Farms/Gaushalas are categorised on basis of nos. of bovine animals in a Dairy/Gaushala
located in urban, peri-urban & rural area,

2.1 Dairy Farms

According to inventory received from SPCBs/PCCs and it is analysed that 60-70% Dairy Farms
are having upto 25 animals, 15-20% Dairy Farms are having upto 100 animals and 15-20%
Dairy Farms are having more than 100 animals. Therefore, they have been categorized as small,
medium & large Dairy farm, respectively. It has been analysed that 5-1 0%, 5-10% and 80-90%
Dairy Farms located in urban, peri-urban & rural area, respectively.

v,

2.2 Gaushalas

Similarly, inventory received from SPCBs/PCCs for Gaushalas and it is analysed that 15-20 %,
Gaushalas having upto 100 animals and 80-85% Gaushalas having more than 100 animals,
Therefore, Gaushala having upto 100 animals, 1000 animals & more than 1000 animals can be
categorized as small, medium & large Gaushala, respectively. It has been analysed that 50-
55%, 5-10% and 35-45% Gaushalas located in urban, peri-urban & rural area, respectively.

3. Environmental Issues in Dairy Farms and Gaushalas

Major environmental issues of Dairy farms and Gaushalas are related to disposal of dung and
urinal wastewater. Poor handling & disposal of dung and wastewater causes water pollution &
odour problem. A Bovine animal, on an average, weigh 400 kg and discharges 15-20 kg/day
of dung and 12-14 litres/day of urine. Solid wastes produced from Dairy farms and Gaushalas

proper handling and disposal.
3.1 Dairy Farms
3.1.1 Urban & Peri-urban Area

Majority of Dairy Farms are in clusters. Issue of disposal of dung & wastewater from Dairy
farms is predominant in urban & peri-urban area where it is discharged in drains, leading
to clogging, which ultimately reach to and pollute rivers. These clogged drains become
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breeding ground for mosquitoes creating health hazards and odour nuisance. Wastewater is
generated from floor cleaning, bathing of animals, urine, etc. and disposed of without
treatment into drains. Dung produces many gases/comﬁbunds such as carbon dioxide,
ammonia, hydrogen sulphide, methane, etc. which emitted into atmosphere and responsible
for odour.

3.1.2 Rural Area

Dairy farms located in rural area are run by small & marginal farmers which produces milk
for self-consumption and excess sell in local market. Dung being utilized as a manure in
field. Problem arises when dung is stored for very long time and create odour. Wastewater
generated majorly from urine which is generally disposed of without treatment into land
due to unpaved floor or goes to nearby drain.

3.2 Gaushalas

3.2.1 Urban & Peri-urban Area

Ca

Dung is generally stored for very long time and creating odour issues. Sometimes, it finds
its way to drains also. Dung is utilised as a manure in field and also in making dung
wood/dung cakes. Wastewater is generated from floor cleaning, bathing of animals, urine,
etc. Bathing of animal is done occasionally & floor cleaning is done mechanically. The
urine usually discharges in drain without any treatment. However, it is also utilized for
medicinal uses. Therefore, wastewater generated per bovine animal from Gaushalas is
comparatively lower than Dairy Farms.

3.2.2 Rural Area

Dung is being utilised as a manure in field and also used as fuel for domestic purpose.
Problem arises when it stored for very long time and creating odour issues. Wastewater is
generated from floor cleaning, bathing of animals, urine, etc. Bathing of animal is done
occasionally & floor cleaning is done mechanically. The urine usually discharges in drain
without any treatment. However, it is also utilized for medicinal uses.

4. Methods for Disposal/Utilisation of Dung

Disposal of bovine dung is biggest challenge in dairy farms and gaushalas. However, bovine

dung, if effectively utilised, can be a resource of manure & energy. Bovine dung may be used

for many purposes i.e. for combustion (dung wood) or for producing biogas or as soil
conditioner or as fertilizers or as material for wall plastering, etc. Following methods for
disposal/utilisation of solid wastes (dung) may be adopted:

a. Composting/Vermicomposting: Composting is a manure management practice to reduce
impact on the environment. Composting is biological decomposition and stabilization of
organic material. The process produces a final product that is stable, free of pathogens,
reduced odours and can be applied on land as manure. Vermicomposting is method of
preparing compost with use of earthworms that enriches soil quality by improving its
physicochemical and biological properties. It is becoming popular as a major component
of organic farming system.
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C.

4

Biogas/Compressed biogas (1 CBG) production: Biogas plants are best way to handle dung
waste. Biogas is generated in process of biodegradation of organic materials under
anaerobic conditions which may be utilised for cooking and power generation. Biogas
plant generated digested organic manure for crops. Biogas can be processed and filled in
cylinders. Bio-gas may be further purified to remove hydrogen sulphide (H:S), carbon
dioxide (CO,) & water vapour and compressed (known as Compressed Bio Gas, CBG)
which has methane (CH4) content of more than 90% as per BIS standard IS 16087:2016.
CBG has calorific value and other properties similar to CNG and hence can be utilized as
green renewable fuel as replacement of CNG in automotive, industrial and commercial
areas.

Manufacture of dung wood or dung cake to be used as fuel: Bovine dung can be used as
fuel as a replacement of firewood. Bovine dung can be dewatered and converted to value
added products such as logs, powder etc. by mechanized/semi-mechanized machines.

Following options for disposal/utilization of dung may be adopted by Dairy Farms and

Gaushalas:
SL. Dairy Farms/ Methods for Disposal/Utilization of Dung
No. | Gaushalas
1. Small Dairy Farms . Composting/vermicomposting, or
* Manufacture of dung wood/dung cake, or
e Combination of both
2. Medium Dairy Farms | ¢« Combination of any of three methods for
_ disposal/utilization of dung
3. Large Dairy Farms * Biogas/compressed biogas production or
* Combination with any of remaining method
4. Dairy Farms in Rural | o Composting/vermicomposting, or
Area Manufacture of dung wood/dung cake
5. Dairy Farms in Common Biogas/compressed biogas production, and
Cluster Any of remaining method at individual level
6. Small & Medium Combination of any of three methods for
Gaushalas disposal/utilization of dung
7. Large Gaushalas Biogas/compressed biogas production or
. Combination with any of remaining method

5. Guidelines for Waste Management in Dairy Farms

Following guidelines are framed for mana
are applicable to establishment which are dischar

gement of wastes from Dairy farms. These guidelines
ging their wastes into environment. These

establishments shall also follow existing laws, rules, guidelines, directions and standard
operating procedures issued by different organizations.
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5.1 Guidelines for Waste Management in Dairy Farms located in Urban & Peri-
urban Area

5.1.1 Solid Waste Management -

Guidelines to be followed for management of solid wastes are as under:

1

ii.

1.

iv.

Vi.

Vil

Dung from floor of shed should be collected at regular interval, so as to keep floor
clean. Surrounding areas should also be cleaned regularly to prevent obnoxious smell
in area.

Premises and its surrounding areas should be properly sanitized and disinfected, e.g. by
sprinkling crushed lime.

Dung & fodder residue etc. should not be washed into drains in order to avoid clogging
of drains. Local bodies/corporations/SPCBs should ensure that untreated wastes are not
discharged outside premises.

Collected solid wastes should be stored properly for its utilization.

Small Dairy Farms may adopt dung for manufacture of dung wood/dung cake or
composting/vermicomposting or combination of both.methods for disposal/utilization
of solid wastes. In case of cluster, biogas/compressed biogas production may be
adopted for disposal/utilization of solid wastes in association with entrepreneurs or
local dairy farmers association. Local bodies/corporations/SPCBs should facilitate
Dairy farmers/entrepreneurs/NGOs in setting up of individual or common utilization
facilities.

Medium & Large Dairy Farms may adopt a combination of disposal/utilization methods
like manufacturing of dung wood or biogas generation or vermicomposting. However,
Large Dairy Farms may setup biogas/compressed biogas production facility either by
themselves or in association with entrepreneurs.

Domestic hazardous wastes (vaccines, vails, medicines, syringes, etc.) should be
disposed as per provisions of “Solid Waste Management Rules, 2016”. If they have
their own medical facilities then wastes should be disposed as per provisions of “Bio-
medical Waste Management Rules, 2016”.

5.1.2 Wastewater Management

Guidelines for management of wastewater are as follow:

i

ii.

iii.

iv.

Water should be judiciously used for bathing of bovines and other services including
floor cleaning to contain wastewater quantity to 100 litres/day/bovine.

Adequate infrastructure should be provided to ensure proper handling, treatment and
disposal of wastewater. They may set-up individual or common treatment facilities
where in cluster. Local bodies/corporations/SPCBs should facilitate Dairy farmers/
entrepreneurs/NGOs in setting up of individual or common treatment facilities.
Wastewater should be adequately treated so as to meet standards as prescribed by
SPCBs/PCCs.

Flooring of shed should be properly paved (impervious) with a wastewater collection
system. However, floor should not be slippery in ordqg to ensure safety of animals.
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5.1.3  Air Quality Management
Guidelines for Mmanagement of air quality/emissions are as follow:

i. Animal housing should be ventilated allowing sufficient supply of fresh air to remove
humidity, dissipate heat and prevent build-up of gases such as methane, carbon dioxide,
ammonia, etc.

. Good housekeeping practices like maintaining proper sanitary conditions, protecting
dung from unwanted pests/insects should be followed in order to minimize odour
nuisance.

iii. Floor, feeding, water and air spaces available for each animal should be adequate for
standing, resting, loafing, movement, feeding, watering and ventilation, Space
requirements should be provided as per Bureau of Indian Standards (BIS) (refer BIS:
12237-1987 given at Annexure-I).

iv. It is suggested to obtain ration advisory for improving/modifying quality and dosage of
feed/forage/supplements from any of agricultural institutes/departments like Krishi
Vigyan Kendra, State Dairy Department, Animal Husbandry Department, NDRI,
NDDB, etc. in order to reduce enteric methane generations from livestock, It is
beneficial to animal health/nutrition and reduced impact on environment.

v. Plantation of trees or green belts, wherever feasible, to provide a barrier against the
spread of foul smell or noise originating from them.

5.1.4 Siting Policy

Siting criteria will be applicable for new establishment. Existing establishments should
take appropriate environmental friendly practices as per Guidelines. Dairy farm shall be
setup as per siting policy/guidelines of local administration and may follow criteria as
below:

1. It should be located in area wherever permissible and atleast 100 meters away from
residential dwellings, health centres/hospitals & schools in order to avoid odour
problem,

ii. Atleast 200 meters away from water spread area of major watercourses like Lake, canal
and major drinking water sources,

iii. Away from flood plain area of River and areas having shallow groundwater.

iv. Atleast 5 meters of inter-se distance between two establishments (each establishment
should provide 2.5 meters from each side) for ventilation should be provided and
developed green belt.

5.2 Guidelines for Waste Management in Dairy Farms located in Rural Area

5.2.1 Solid Waste Mandgement

1. Dung should be collected & stored properly for its utilization. It should be used as
compost in field or in making dung wood or vermi-compost. Biogas production may be
practiced wherein cluster as a source of energy for rural area.
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ii. Dung & fodder residue should not be washed into drains in order to avoid clogging of
drains and surrounding areas should also be cleaned regularly to prevent obnoxious
smell in area.

iii. Provisions of “Solid Waste Management Rules, 2016” should be followed for disposal
of domestic hazardous wastes (vaccines, vails, medicipes, syringes, etc.).

5.2.2 Wastewater Management

i. Water should be judiciously used to contain wastewater quantity to 100 litres/day/
bovine.
ii. Floor should be paved and wastewater should be collected and utilized for agriculture
purpose. Floor should not be slippery in order to ensure safety of animals.
iii. Wastewater should be adequately treated so as to meet standards as prescribed by
SPCBs/PCCs.

5.2.3 Air Quality Management

i. Animal housing should be ventilated allowing sufficient supply of fresh air to remove
humidity, dissipate heat and prevent build-up of gases.

ii. Good housekeeping practices should be followed in order to minimize odour nuisance.

iii. Floor, feeding, water and air spaces available for each animal should be adequate for
standing, resting, loafing, movement, feeding, watering and ventilation. Space
requirements should be provided as per Bureau of Indian Standards (BIS) (refer BIS:
11799-2005 given at Annexure-II).

iv. It is suggested to obtain Ration advisory for improving/modifying quality and dosage
of feed/forage/supplements from any of agricultural institutes/departments like Krishi
Vigyan Kendra, State Dairy Department, Animal Husbandry Department, NDRI,
NDDB, etc. to reduce enteric methane generations from livestock.

v. Plantation of trees or green belts, wherever feasible, to provide a barrier against spread
of foul smell or noise originating from them.

5.2.4 Siting Policy

Siting criteria will be applicable for new establishment. Existing establishments should take
appropriate environmental friendly practices as per Guidelines. Dairy farm shall be setup
as per siting policy/guidelines of local administration.

These should be located away from residential dwellings/hospitals/schools in order to avoid
odour issue as per siting norms of local administration. It should be atleast 100 meters away
from water spread area of major drinking water sources in order to avoid contamination of
water bodies. These should be away from flood plain areas of River and areas having
shallow groundwater.

Atleast 5 meters of inter-se distance between two establishments for ventilation, this space
of 5 meters (2.5 meters from each side from each unit) shall be developed for green belt.
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6. Guidelines for Waste Management in Gaushalas

Following guidelines are framed for management of wastes from Gaushalas located in urban,
peri-urban & rural area. These guidelines are applicable to establishment which are discharging
their wastes into environment. These establishments shall also follow existing laws, rules,
guidelines, directions and standard operating procedures issued by different organizations.

6.1 Solid Waste Management

Guidelines to be followed for management of solid wastes are as under:

i

ii.

ii.

iv.

Dung from floor of shed should be collected at regular interval, so as to keep floor clean.
Surrounding areas should also be cleaned regularly to prevent obnoxious smell in area.
Premises and its surrounding areas should be properly sanitized and disinfected, e.g. by
sprinkling crushed lime, -.

Dung & fodder residue etc. should not be washed into drains in order to avoid clogging of
drains. Local bodies/corporations/SPCBs should ensure that untreated wastes are not
discharged outside premises.

Solid wastes should be stored properly for its utilization in dung wood manufacturing or
biogas generation or vermicomposting. In case of small & medium scale Gaushalas, a
combination any of methods may be adopted for utilization of dung wherein large scale
Gaushalas may setup biogas generation facility at its own or in partnership with
entrepreneurs.

Domestic hazardous wastes (vaccines, vails, medicines, syringes, etc.) should be disposed
as per provisions of “Solid Waste Management Rules, 2016”. If they have their own
medical facilities then the wastes should be disposed as per provisions of “Bio-medical
Waste Management Rules, 2016

6.2 Wastewater Management

Guidelines for management of wastewater are as follow:

1

ii.

iii.

iv.

Water should be Judiciously used for bathing of bovines and other services to contain
Wwastewater quantity to 50 litres/day/bovine. (As water utilized by Gaushala is less in
comparison to Dairy Farm due to occasional bathing & mechanized floor cleaning).
Adequate infrastructure should be set-up to ensure proper handling, treatment and disposal
of wastewater. Local bodies/corporations/SPCBs should facilitate Gaushala owners/
entrepreneurs/NGOs in setting up of treatment facilities.

Wastewater should be adequately treated so as to meet standards as prescribed by
SPCBs/PCCs or utilized for various medicinal purpose.

Flooring of shed should be properly paved (impervious) with a wastewater collection
system. However, floor should not be slippery in order to ensure safety of animals.

v
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6.3 Air Quality Management

Guidelines for management of air quality/emissions are as follow:

i. Animal housing should be ventilated allowing sufficient supply of fresh air to remove
humidity, dissipate heat and prevent build-up of gases.

ii. Good housekeeping practices like maintaining proper sanitary conditions, protecting dung
from unwanted pests/insects should be followed in order to minimize odour nuisance.

iii. Floor, feeding, water and air spaces available for each animal should be adequate for
standing, resting, loafing, movement, feeding, watering and ventilation. Space
requirements should be provided as per Bureau of Indian Standards (BIS) (refer BIS:
11942-1986 given at Annexure-III).

iv. It is suggested to obtain Ration advisory for improving/modifying quality and dosage of
feed/forage/supplements from any of agricultural institutes/departments like Krishi
Vigyan Kendra, State Dairy Department, Animal Husbandry Department, NDRI, NDDB,
etc. to reduce enteric methane generations from livestock.

v. Plantation of trees or green belts, wherever feasible, to provide a barrier against spread of
foul smell or noise originating from them.

6.4 Siting Policy

Siting criteria will be applicable for new establishment. Exigtmg establishments should take
appropriate environmental friendly practices as per Guidelines. Gaushala shall be setup as per
siting policy/guidelines of local administration.

These should be located atleast 100 meters away from residential dwellings/schools/hospitals
in order to avoid odour issue and away from the water spread area of major drinking water
sources. These should be away from flood plain areas of River and areas having shallow
groundwater. Atleast 5 meters of inter-se distance between two establishments for ventilation,
this space of 5 meters (atleast 2.5 meters from each side from each unit) shall be developed for
green belt.

7. Regulatory/ Monitoring Mechanism for Dairy Farms & Gaushalas

i. Local authorities/corporations should carry out inventory of Dairy farms and Gaushalas
located in their jurisdiction in inventory performa given at Annexure-IV and same should
be updated & shared with concerned SPCB/PCC on annual basis (calendar year wise).

ii. Local bodies/municipal corporations shall publish a public notice in newspapers and on
their website for registration of Dairy farms and Gaushalas as per municipal laws.
Registration may be done preferably through online mode and same may be displayed at
their websites.

iii. SPCBs/PCCs shall publish a public notice for Dairy farms & Gaushalas to obtain consent
to establish and consent to operate under Water Act, 1974 as well as Air Act, 1981 as per
the categorization of industries in Orange and Green Category, respectively.

iv. SPCBs/PCCs/local bodies/municipal corporations shall upload Environmental Guidelines
on their website and also circulate to all Dairy farms and Gaushalas.
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Vi.

Vil,

Viii.

IX.

X1.

50

Concerned SPCBs/PCCs/local bodies/corporations should monitor dairy farms and
gaushalas on regular basi§-to ensure proper disposal of bovine dung and wastewater to
check compliance of environmental norms. SPCBs/PCCs will consider carrying capacity
of surroundings while allowing a new establishment and laying down environmental
norms.

SPCBs/PCCs shall carry out environmental audit of atleast 2 Dairy farms and 2 Gaushalas,
randomly selected from each district of State/UT and submit compliance and action taken
report to CPCB on half yearly basis.

SPCBs/PCCs shall submit status of compliance of guidelines by Dairy farms and
Gaushalas located in their jurisdiction in form of report once in six months to CPCB for
Audit purpose.

CPCB shall carry out environmental auditing of 4 Dairy farms and 4 Gaushalas in each
State/UT, randomly selected based on information received from SPCBs/PCCs on annual
basis.

In case of any violation of envirohmental norms under Water (Prevention and Control of
Pollution) Act, 1974, Afr (Prevention and Control of Pollution) Act, 1981 and
Environmental (Protect) Act, 1986 by Dairy farms and Gaushalas, concerned
SPCBs/PCCs should impose environmental compensation as per CPCB methodology for
“Environmental Compensation to be levied on Industrial Units”, for damaging the
environment and in order to stop polluting activity and initiate prosecution for repeatedly
polluting units.

SPCBs/PCCs should provide training and consultation to Gram Panchayat for
implementation of guidelines in their jurisdiction. Gram Panchayat should ensure
implementation of guidelines by Dairy farms and Gaushalas falling under their jurisdiction
for handling and management of wastes.

Hands on practical trainings on environment/waste management & treatment technologies,
scientific feeding for enteric methane reduction, waste to wealth management programme,
etc. should be provided to Dairy & Gaushala workers/entrepreneurs by local bodies/
SPCBs/PCCs on regular interval.

L
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